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DEMANDS
GRANTS (RAILWAYS) 1978-79

THE MINISTER OF RAIL-

WAYS ( SHRI KEDAR PANDAY) :
present a statement (Hind:

:).gB verkom ) showing Dem-
m:hﬁ:r xcess Grants in repect of the

Budget (Railways)—for 1978-79.
14. 3'6_; hrs,

STATUTORY RESOLUTION RE:
_DISAPPROVAL OF LIFE INSU-
RANCE CORPORATION (AMEND-
MENT) ORDINANCE, 1981—Contd.

AND

LIFE. INSURANCE CORPORATION

(AMENDMENT) BILL—Contd,

MR. DEPUTY-SPEAKER :
The House will now take up fur-
ther consideration of the Stammry
Resolution and the Life Insurance
_ Corporation, (Amendment) Bill, for
which 4 hours have been allotted.
Three hours and fifteen minutes are
already over and enly 45 minutes re-
" main. We have to complete it within
45 minutes. Mr. Indrajit Gupta.

(Interruptions)

- SHRI GEORGE FERNANDES
(Muzaffarpur) : The Minister
is willing to extend the tife. if nece-
ssary.

MR. DEPUTY-SPEAKER :
That is all right. Let the Mover of
the Resolution reply. I have called

him to reply.

SHRI GEORGE FERNANDES :

The timing of his will depend
upmthcaﬂomento time.

‘MR. DEPUTY-SPEAKER
The ume ls over.

_ SHRT  INDRAJIT .

-_ GUPTA
k “(Bam'hat) :
‘aboutit.

*hﬂ%“!@*eﬁﬁi
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FOR ExcEsS--

SHRI - JYOTIRMOY. BOSU
(Dmnd Hnrbou:) With -

‘want to

mahammhnﬂlylpuk

MR DEPUTY- SPEAKER s
You never speak. g

SHRI J YOTIRMOY BOSU :
We take this Bill as an attack on the
working class. Therclore, we want to

oppose this Bill at every stage. So, we

would be asking for division on every
clause and at every . Let us not
live in fools’ Bill will

take its own time. So, why unneces-
sarily get agitated over it ?

THE MINISTER OF FINAN-
CE (SHRI R. VENKATARA-.
MAN) : Our only request is that
ﬁ I‘lclvll may be passed toda);&::

‘e are prepared to sit
6 O’ Clock.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI P. VENKATASUBBAIAH é
Sir, you were in the' BA
Shri Jyotirmoy was also present.

We have allotted four hours for this
Bill for the simple reason that
at the introductory stage we have
already spent at least two or three
hours. So, it was felt that four hours
would be more than sufficient for this
Bill, bec.ausc:t has been discussed in, -

g!:neral!yagreedtomtthACibould
not bethere. -

MR DEPUTY-SPEAKER
vanomoredi:amion on tlus. :

~SHRI JYOTIRMOY BO‘SU ;4

chACIwouldmggutthntm'

turcyoukecpatapewmrder >
been cautioning in the Commi-

e that this Bill will . take [a -

hmcand!hstthllmll

puadmfourhmrﬁ-

EE,
g

E
E
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'SHRI R. VENKATARAMAN :
you. e

SHRI INDRAJIT GUPTA :
No late sitting. '

Yesterday I was just beginning
my reply and I ha.{i just stated
the fact that the hon. Finance
- Minister built his whole case on
the assumption, which is a totally
unwarraated assumption and a
rather bold assumption, that
the hon. Judges of the Suprcme
Court were mca!;:blc of under-
standing correctly what the Attorney-
Gem:l'ﬁ had meant when he gave
an assurance before that Court.
This is what the hon. Finance
Minister wants this House to believe,
that only the Government is wise
enough and sagacious enough to
understand it, that the Attorney-
General had never said thathhc w:lus
prepared to a bonus, the o
thing he waspg;ated to say was tha);
they would abide by the decision of
the Court. Well, the hon. Judges in
a subsequent clatification have
stated, as I read out and quoted
here, that what they had understood
the - -General to say was,
that the Government would imple-
ment that part of the decision which
related to the payment of bonus,
and nothing else.

Any way, this contempt petition
is pending in the court, it will be
heard on the 17th March and then
we will see what happens.

Then, I had, with the kind
permission of the House laid on
the Table of the House a certified
paseddflgygthe wm&hm

court on ) |
of November, 1980, and when
I laid this on the Table of the. House,
the Finance Minister = said
that this Order was signed by the
Court Master, who is a sort of a
court Headclerk, and therefore,
it was not the valid order of the
court. I was really surprised at

this kind of argument being brought
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© (Amdt) Ord. & LIC (Amdt) Bill

Disapp. o LIC - 16

“Subject to -any general or
ial directions given by
Chief  Justice the

seal of the Courtshall not

be affixed to any writ,

rule order, summons or

other save under
the Regisrayar the Degty

or

Registrar, The scalpugf
the court shall not be

affixed to any certified
copy issued by the court
save under the authotity
in writing of the Registrar

or of a ty Registrar

or Assistant Registrar”.
Here, in the certified copy which
I had laid on the Table of the House,
you can see for yourself that the
si’gnature of the Assistant Registrar
of the Supreme Court, if I am reading
it correctly, is of Mr, K.K. Sehgal.
His signature and his seal are affixed
to this certified . So, I do not
understand how a Finance Minister
of the covernment of India can
take shelter behind this argument
that this is not a genuine or the
bona "gg:,d order of Kw court because
it issi some Registrar or junior
officer of court. This er,

as I said, is gjite kcategorical. Other-
wise what i purpose of the court
writing this, viz.

“An order has been passed by
tlmooxdnted 22-11-78
tion has been given : - )

‘But in case the petitioner
feels in the appeal,
the petitioner will pay
the amount of bonus
together with interest .

, at 12 per cent . pe
annum from the daite
by the ammfm :
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we cannot

a coup d’elat or something like that
against the court bé the surrepti-
i rdinance and
he has not = answered the point
I raised. Iwauldhketohearthe
Government’s view on that. What

categorical opinion which 1 have
Euoted 8o many times that the
IC Act whxch:sagmcra.l Act
cannot subvert or replace or
substitute the Industrial Disputes
Act whichisa specific Act governing
the industrials relations between
the employer and the employees?
What your action amounts to is that
the Industrial Disputes Act is of
no concern here and the industrial
relations or the disputes between
u%!:loym and employees in
the LIC are to be governed not by
the Industrial Disputes Act, but by the
LIC Act. Thisis absolutely wrong
in the face of what the Supremc
Court has said. I am at pains to
point. out here that it is not the
quutlon of how many rupees are
going to be reduced. in their bonus
or dearness allowance. I will be
least conoemed about that.

If the Industnal Disputes Act
uto‘bnsetandcorncgawdmtbu
round-about fashion, then what
mﬂremnnofmdustnal relations,
w‘ha:mllmmmn oftheconmm

' -w ubwthatnghtm this manner.

You cannot do it. . You are striving
upahomntsmn, I “striving

(M) Ord, & LIC (Amdt) Bill

Ahohchunotamwcredm
pamtutohowhcunmduoeby _
executive  order the salaries and
‘emoluments of Government ser-
vants, of who are in the
service of the monnut:sulled,
without recourse to Article g6o of
the Constitution.

Article 360 of the Constitution
gnmamwdcs for the promulgation of
1 emergency which the
President can do ifhe so con-
siders necessary. Minister when
he replies finally will kindily......

‘SHRI R. VENKATARAMAN:
I will do that.

SHRI INDRAJIT GUPTA
You kindly clarify to the House

what is the meaning and purpose of _
this Article 360 if you can do the

samething by an Executive
Order. 1Is this all that the found-
ing fathers who drafted and pre-
pared this Constitution had in
their mind ? Has Article 360 not
been put here with a specific purpose?
—viz., only under the provisions of
financial emergency ? It read :

360 (4) (b): “it shall be com-
petent for the President d

the period any proclamation issu
under this article is in operation to
issue directions for the reduction of
salaries and allowances of all or any
class of persons serving in conne-
ction with x affairs of the Union
including Judges of. the Suj
reme Court and the High Courtsa:

Natumllyemployeuofucm
also covered under this, What is
the whole oftlmAruclc ?
This is the Article inscribed in [the
Constitution.. If  you say now
tlmtyouundoﬂn sim-

by passing an  Executive -
dusnm submission, tluscanmtbe
done unless have recourse to
Arttclesﬁow ich means the promul-

of financial emergency.

y in terms of financial emer-
gencyyoumordﬂmolummumd

be reduced. What is

his‘ y to this? He has not said
word, This js a matter which
canaJsobe tested in a oounwhether'
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ﬁ" are vioh.' Article 360 or not.
o.f is satisfied with
thehnd mplywehmrdyuﬁuﬂa
Wemwaiﬂ;oheuwhatthcyhazc
thwshtof,
having come here to-day.
Whethercomemptofcomthasbeen
committed or not, this is for the
court to decide and when the con-
tempt petition is heard we will know.

He has made certain observations
about the finarcial working of the
LIC and has implied that only by
reducing the bonus and dearness
allowances of the LIC employ
the financial health of the LIC can
be restored. I presume that is what
he meant to say.

I want to point out two things.
Yesterday, Mr. Venkataraman has
said, I am quoting from his speech—

“I will make a comparative
statement of the wages. A
persons in LIC at the entry  level
will get Rs. 1567/- ”

What does the House understand—
ress or public or anybody ?
lF]"hat the person when he is  first
recruited—entry level in  English
means when he first enters into
scrvice—entry level in the LIC
accordi to Shri Venkataraman,
a Class III employee of the LIC. .

SHRI R. VENKATARAMAN:
I was dealing with the total expendi-
ture. I was dealing and saying that
the Class III people are getting
more. I was saymgxh?lasu 1 people
Are ge:t[tmg more refers to

SHRI INDRAJIT GUPTA :
Thnrefersto(nml Thatnstotall;
melevant.

_ SHRI R. VENKATARAMAN -
Itis all right. It may be relevant
or not, but do not misquote me.
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having slept over it

' Diessp. of LIC g0

SHRI INDRA]IT GUPTA'
You have clarified it now. ' This ‘is.-
what said, I have read itout,
How mundmm:dﬁ'om:tn'
to what you mean—

“A person in LIC at the en
levelmllgetm:567l" md

Now you say you are referring to
the officers. . (Inferruptions)

SHRI R. VENKATARAMAN :
It is a comparison .. (interruptions)

SHRI INDRAJIT GUPTA: ...

Interruptions) em 111
;(:mple a.nd) Class I Officers.

SHRI R. VENKATARAMAN:
If you look and com them, I
said IAS Officers. Is IAS Officer
at the Class IH lml .

SHRI SUNIL MAITRA (Calcutta
North East): You wanted to say
that IAS officer was getting less
than Class II1. This is exactly what

SHRI JYOTIRMOY BOSU :
Do you sce what in Air India Shri
Naridas drew as his salary and pre-

uisites in vouchers/ Bills in one
years ? (Interruptions).

AnS}IRI’_INﬂ?RMIT G‘I)Jfl'I'A d,
iyway, for the recor
it is better to clanil,';'na‘;:ta
at the entry level of LIC, that is,
Class II1, when he first joins service
gets. Wcshmﬂdknowthat - Direct
recruitment is only for Class III
Assistants. All other posts of Steno-
phers, higher Assistants -and
E:i)mintmudmts are all romonoml
posts. Nobo&iy enters tfu:sc
at entry Ihcy
g‘t:aa Class IIIAmtams and,
when they enter as Assistants, this
ls what they get. Basic aala.ry——
1738Deam Allowance —
50 p.; House Rent Allow-
ance Rs. nB and City Compen»
satory Allowance, if big citics,—
Rs. 20. The total is, Rs. 611.50 p.
These are the: emnhunentc ‘at the
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nutry ie?el of that cxtepry of em-.

9 are affected by this
Ozinm this Bill. So, there
should no misunderstanding
about i tttheglmbcmggwcna.

&nnmcally hig|

~ Shri R. VENKATARAMAN
How much does it come to ?

SHRI INDRAJIT GUPTA : It
-wmawR.s.Bngmp If you are
going to say that is more than
what. some are get-

in so pubhc sector
::ﬂﬁhhngl, that may be.

SHRI R. VENKATARAMAN :
That is all my case. Compared
with level to level , Class I level or
hass 111 level, whatever itis, level
to level, the LIC employees  are

stting more than other employees.
That 1s my case.

SHRI INDRAJIT GUPTA :
So, they must be brought down ?
How did they get more ? Did they
commit theft or dacoity? They get
what they have got through agree-
ments, negotiated  agreements, to
which your Government and
the LIC were a party. You
may say: “We made a mistake.”
‘Why should the employees be made
topay for that now? If you
commit a im'stake in entering
into such type of collective

%ﬂ’m& that was  your mistake
y should you penalise them
forit now P
I do not understand.
Another psint which he made was,

agﬂn., Iquoteﬁ‘omhuspocch yes-

terday :

“In 1959, the cost of administra-
tion per was Rs.
12.45 P 1969-70, it
went ume.s.z357p and in

1978-79, the cost of admi-
nistration per pohg became
Rs. 42.30 ow, ' you
© em!y how the ad-

i lnl
va -smn, thc ﬁ

. ‘nistration cost wh:chhu
Swp
4090 L8w-1’ T

sm.num m;_umuam  Disepp, of LIC
: Amdt)Oﬂl. LIC ¢ mdf,}ncn____

However, I bothered to find out
a more accurate and precise way
making an assessment and that 1s to
take a certain unit, Rs. 1000 sum:
m:r?;‘ and ﬁndthout what is Ythc
cost of servi at policy. You
w:]lﬁnd,murenlftlonholalary ofa.ll '
classes of LIC employees,
the cost of servicing Rs. 1000 sum
assured and compare it over a
~of time. thews]ﬁ;rdo we find ? ] l!
1957 y expenses of al
d(ges of employees was Rs. 12.12
crores. and,. in force, the total
business was Rs. 1375 crores. .
This hmk;d out that the gu;t
t ru sum assured,
1&“:957, was Rs. ISM.,‘?B p- and, simi-
larly, I'have calculated that, in 1974~
75, it has come down to Rs. 73031«?%
and, in 1979-80, it has come '
to Rs. 6.24 p. is is the cost of
servicing per thousand rupees sum
assured in relation to the salary of all
classes to LIC employees.

How can make out a case

~ that because of the high salaries that

they are getting, the cost of scrm:n

is going up ? It is not going up.

has come down and instead of glvmg
them some credit for that, a case is
sought to be made out here for cut-
ting down their em>luments unila-
terally by a method and by a means
which I have alrzady described as
most horrifying and obnoxious.

I think Mr. Veakataraman knows
this journal “Yoza Kshema” brought
out by the LIC. In this Jourmil,

I find that they have said something
which I must quote :

‘Not all our critics mercifully.”
This is what the LIC is wntlng.

_mot the employee.

. “Not all our cntu:l. mu'c:ﬁﬂly'



3__-3- ) am.nn.m.

-

[shn Iadnyt Gupm]

Scene is a ication of the Tatas,
the House of Tatas who are, Tata
consultancy and who are by
no means towards -
public sector at all. Day in and day

ﬁp.'h.fﬁ?‘“ A e s
m’nﬂ. called The Economic Scene
written thus as :

“In faimess to the LIC, it
should;hobemmuou:i_dthatthe
ratio of its expenses
ment to total outgo hm
from 48%, in 1973-74 to 39% in
1977-78. In fact, even in a
illlte:berms its total expm;ﬁcx_
uding as payments to policy-
holders have increased by just
31% over these years. Conse-
quently, its not annual contribu-
tion to the Life  Insuance fund
~ has gained sspectacularly year
after and shows a rise of
as much as 60% over the last
five years from Rs. 345.74
crores in 1973-74 to Rs. 547.82
crores in 1977-78. Not a mean
any s
Elnéortmmly, the ﬁuu ;lfoy the
management employee
eﬂic:ency seem to have ignored
development

significant
a.lto%iﬂthu- After all, Rome was
not built in a day.”

This is the observation of a Journal

htout oone of the top mono-

ichis well-known for

its a.nt:lpa.thywthc public sector.

Even they arc having tomalnethm
admission !

T do not want to take more time.
I think it is better for the time being
to avoid this sort of pseudo-economic
nndﬁn.mcml arguments because by
they are not going to prove anything.

And then we have to ml:oal.itlw
other public sector
the Government amm.
selves to find out anywhu-e

you have applicd thl:amc mmm, .

-with this House altoge

mncn‘e, 1081 mmq LIC . ea,
_ (Amdt.) o:d.tmc (Amdt) Bill SM

unconscional WaY,
youha\redeudadt.omduoethcmolu-.
ments of your oﬂimbyofyour ‘emp-
byeu unilaterally an executive
order ? Haveyou doneit:

i down the

in the neme of

administrative cost your Govern-
ment departments ?  Can you do
it ? Isay that you cannot do it
unless you take that extreme measure
of recoursec to Article 360 and de-
clare a financial emergency in this
country, You are trying to carry
out the measure of financial emer-

y things
are being done in the case of ¢ther
emergency provisions also

15.c0 hrs.

Therefore, 1 feel that the House
cannot ata]llbcsatlsﬁod with the

explanation given for what the Go-
vernment has done. You can pass

. an . Thati 1: a different matter..

That is all right. tmot disponse:
if you want
to save the troubic of listening to

us talking also

Therefore, 1 appeal once in.
totthovcnuncnr. I amaagzl,[.
ing only from one angle. -
do not snrupa.bnmts nest. If you
want to take this category of emp-
loyees outofthe Industrial Disputes
Act come forward with an amend-
ing Bill to the Industrial Disputes
Act an say there specifically, that -
thuAcpt];lﬂ:cprothemmm L;rét!ﬁaﬁct,m’ll
not apply to : -cmplom_, )
Interruptions).

AN HON. MEMBER : That is
what the Court meant by legislation..

SHRI INDRAJIT GUPTA : Of
cmmc,tha.tuwhattheComtmcant
by Tpeatcn; Do it. d!:’hy’gvog’
you have the courage to do it ¥
are you resorting to this subterfuge ? -

‘Then, gradually you can haye a
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dules, You can have a Schedule to
he Tndustrial Dispuses Act and go- Madhuka:,SlmKanﬂaMnhra

ko

~ on adding, putting, more and more Maitra, Shri Sunil
categorics of employees, into that . Mandal, Shri Dhanik Lal
‘Schedule every year or several times Hosain, Shri §
m-'ml:‘ﬁhgthattheyhavembe - Masudal Hosain, Shri Syed
SRt e M
, Do it means and you Mukherjee, Shrimati Geeta
will be ible for wrecking the " .
whole m industrial relations Pandit, Dr. .Vasa.nt Kumar
s evuntey St she o of the. Toe R bt Ananda
this country wi p ol - Rajan, Shri K. A.
dusrial Disputes Act. Roy Pradhan, Shri Amar
' ' Saha, Shri Ajit K
Therefore, please don’t do it. v Shrii Lu:;a.r
Retrace your steps while there is still PEESRp R ki £
time. That I want to say. Yadav, Shri Vijay Kumar
of , as far as this - Ordinance Zainal Abedin, Shri
the Bill go, we will oppose them
lock, stock and .
MR. DEPUTY-SPEAKER : I QRS

lution to f . Ahmad . ! | A
u _th.e:voteo the House The_ , Shri M

question is
Alluri, Shri Subhash Chandra Bose
“This House disapproves of the Anand Singh, Shri
Life Insurance Corpnra Ankincedu Prasad Rao, Shri P.
E&“&ﬂ‘“"ﬁ Ordl;m;g )1981 Arakal, Shri Xavier
mulgata:d?c byotﬁsohlendmm Bagun Sumbmi,_Shri
the gist January, 1 981.” Bansi Lal, Shri _
Barot, Shri Maganbhai
The Lok Sabha divided. Bhardwaj, Shri Parasram
Bhatia, Shri R.L.
Division No. 3] [x5.07 brs. Bhole, Shri R. R.
_ Chakradhari Singh, Shri
. . AYES Chandrakar, Shri Chandu Lal
Acharia, Shri Basudeb . Chavan, Shri S. B.
Agarwal, Shri Satish Chingvang Konyak, Shri
Balanandan, Shri E. Dennis, Shri N,
Barman, Shri Palas _ Dev, Shri Sontosh Mohan
Basu, Shri Chitta ! Dhandapani, Shri C. T
Biswas, Shri Ajoy - Doongar Singh, Shri
Bosu, Shri Jyotirmoy Era Anbarasu, Shri
. Chaudhuri, Shri Tridib Gehlot, Shri Ashok
Dandavate, Prof. Madhu Jaffer Sharief, Shri C.K.
Das, ShriR. P. B -~ Juin, Shri Bhiku, Ram
Gup,&mrndra,n .. Jein, Shri Virdhi Chander

-



'Kalannhh, Br A.
‘Kaul, Slmmo,u Shiela _
Kusoma Kiishna Mosihy, Shei -
*Mandal, Shri Sapat Kumar
Mishra, Shri Nityananda
Murugian, Shri S.

Muttemwar, Shri Vilas
Nagaratnam, Shri T.

Nair, Shri B.K.

Namgyal, Shri P.

Nandi VYellaih, Shri

“Netam, Shri Arvind

Nihal Singh, Shri

Odedra, Shri Malde\u; M.
Oraon, Shri Kartik

Panday, Shri Kedar
Panigrahi, Shri ' Chintamani
Pardhi, Shri Keshaorao

Patel, Shri Mahanbhai

Patel, Shri Shantubhai

Patil, Shri A.T. _
Patil, Shri Balasaheb Vikhe
_ Patil, Shri Chandrabhan Athare
Patl, Shri Veerendra
Phulwariya, Shri Virda Ram
Quadri, Shri S. T.

Ranga, Piof N. G.

Rao, Shri Jagannath

Rao, Shri M. Nageswara
Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin

Rawat, Shri Harisha Chandra Singh
~ Reddy, /Shri G. Narsimha

Reddy, Shri K. Brahmananda

Reddy, Shri K. Vijaya Bhaskara
Reddy, Shn M. Ram Gopal
Reddy, Shi P. Venkata

MARCH 6, 1981
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Reddy, Shri T. Damodar

Sahu, Shri Shiv Prased

Sethi, Shri P. C. :
Shaktawat, Prof. Nirmala Klllllﬂ
Shakyawar, Shri Nathuram - '
Shankaranad, Shri B.\

Sharma, Shri, Chiranji Lal

Sharma, Shri Kali Charan
Shastri, Shri Dharam Dass
*Shastri, Shri Ramavatar

Shiv Shankar, Shri P.
Singaiavadivel, Shri S

Singh, Shri C.P.N.

Sinha, Shrimati Ramdulari
Sukhadia, Shri Mohan Lal
Sultanpuri, Shri Krishan Dutt
Suryawanshi, Shri Narsing
Tayyab Hussain, Shri

" Tewary, Prof. K. K.

Thorat, Shri Bhausaheb
Tiwari, Shri Narayan Datt
Venkatataman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Virbhadra Singh, Shri
Wagh, Dr. Pratap
Yadav, Shri Ram Singh
Yazdani, Dr. Golam

MR. DEPUTY-SPEAKER: Sub-
ject to correction, the result** of the
Division 18 :

Ayes—27; Noes —g1.
The motion  was negatived.

MR.  DEPUTY-SPEAKER: .
Bd'mlgut\thc motion for consi-
deration of the Bill t6 vote, there are
some amendments which have to be

*Wrongly Voted for Noes.

+*The following Members also rocorded their votes.

" AYES:  Sarvashree Mohammed Imml, AK. Balsn, Subodh " e
Sanat Kumar  Mandal anmShasm

NOES: Sarvashrec  Balunlal

Subba Rm@mﬂu%H.NNnmeGowdn.

Mundar Sharma,
Gaohm!, “



3% Stat. Rex. Be. mam,mzwm;
A (AM)UNL&LEC'{AM)BIU

f.mmdnf. One is by. Shei Som-
ttujee—h::lnotha\:

 SHRI RAMAVATAR SHAS-
TRI (Patna): I want to speak.

MR. Epm.smm This
consideration motion
_and members have already spoken.

SHRI RAMAVATAR SHAS-
TRI: I want to t!bmrdmy

focni ts why it l'hould
m for cliciting public op:-

nion. Please give me at least §
i (;1 Lerruptions)

MR, DEPUTY-SPEAKER: This
is only consideration motion.....

Mr. Bosu, please tell him.
SHRI J'YOTIRMOY BOSU:
Yes, Sir.....I have made him

to agree for 4 minutes!

MR. DEPUTY-SPEAKER: Now,
the question is :

“Thnt the Bill be circulated for

inion

of eliciting
thu'co r;' the 3othjune, 1981.”(1)
The Lok Sabha divided.

Division No. 4] [x5.1x hrm

. AYES
Acharia, Shri Basudeb
Agarwal, Shri Satish
Balanandan, Shri E.
Biswas, Shri Ajoy,

Bosu, Shri Jyotirmoy
Dandavate, Prof. Madhu
‘Das, Shwi R.P.
Gupta, Shri Tndrajit
Jm%nsnwmmm
Mm'ﬂmhr Stham!aMishra
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Masudal Hossain, Slm Syed
Mhalgi, Shri R.K.
Mohammed Ismail, Shn
Mukherjee, Shrimati Geeta
Pandit, Dr. Vasant Kumar
Pathak, Shri Ananda
Rajan, Shri K.A.
Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Shastri, Shri Ramavatar
Verma, Shii R.L.P.
Yadav, Shri Vijay Kumar
Zainal Abedian, Shri

NOES

-~-Ahmad, Shri Mohammad Asrar

Alluri, Shri Subhash Chandra Bose
Anand Singh, Shri
Ankineedu Prasad Rao, Shri P.
Arakal, Shri Xavier
Bagun Sumbrui, Shri
Bansi Lal, Shri |
Barot, Shri Maganbhai
Bhardwaj, Shri Parasram
Bhatia, Shri R.L.
Bhole, Shri R.R.
Chakradhari Singh, Shri
Chandrakar, Shri Chandu Lal
Chavan, Shri S. B.
Chingwang Konyak, Shri
Dennis, Shri N©
Dev, Shri Sontosh Mohan
Dhandapani, Shri C.T.
Doongar Singh, Shri
Era Anbarasu, Shri _

" Gaikwad, Shri Udaysingrao
Gehlot, Shri Ashok
Gowda, Shri H, N. Nanje
Jaffer Sharief, Shri C.K.
Jain, Shri Bhiku Rami

. Jain, Shri Virdhi Ch.ander
Jamilur Rahmar, Slm

- Kalanidihi, Dr. A o
Kau.l, Shrimati Shdh



‘g8t Stai. Res. Re. -
Kusuma Krishna Murthy, Shri
Murugian, Shri S.
Muttemwar, Shri Vilas
Nagaratnam, Shri
Nair, Shri B.K.
- Namgyal, Shri P.
Nandi Yellaiah, Shri
Netam, Shri Arvind
Nihal Singh, Shri
Odedra, Shri Maldevji M.
Oraon, Shri Kartik
Panday, Shri Kedar
Pardhi, Shri Keshaorao
Patel, Shri Mohanbhai
Patel, Shri Shantubhai
Patil, Shri A.T.
Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athare
Patil, Shri Veerendra -
Phulwariya, Shri Virda Ram
Quadri, Shri S.T.
Ranga, Prof. N.G.
Rao, Shri Jagnnath
Rao, Shri M. Nageswara
Rathod, Shri Uttam
Raut, Shri Bhola
Ravani, Shri Navin
Rawat, Shri Harish Chandra Singh
Reddy, Shri G. Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata
Reddy, Shri T. Damodar

umns 1961 Disapp. of LIC - < ,3,
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Sahu, Shri Shiv Prasad

Sethi, Shri P.C. :
Shaktawat, Prof. Nirmala Kumari
Shakyawar, Shri Nathuram
Shankaranand, Shri B,
Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Mundar
Shastri, Shri Dharam Dass

Shiv Shankar, Shri-P.

Singaravadivel, Shri S,

Singh, Shri C.P.N.,

Sinha, Shrimati Ramdulari
Solanki, Shri Babu Lal
Sultanpuri, Shri Krishan Dutt
Swaminathan, Shri R.V.
Tariq Anwar, Shri

Tayyab Hussain, Shri
Tewary, Prof. K.X.

'Thorat, Shri Bhausaheb

Tiwari, Shri Narayan Datt
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Virbhadea Singh, Shri
Wagh, Dr. Pratap

Yadav, Shri Ram Singh
Yazdani, Dr. Golam

MR. DEPUTY-SPEAKER: Sub-
to mrr:aion,the-rmﬂt" of the
Ayes: 26
Noes: g5

?hm::mw

*ne'fanmmanbm.bmdd&a:m | -
AYES: Sarvashree Tridib Chaudhuri, A. K. Balan and Subodh Sen. |
NOES: Sarvashres Chitturi sm.n.oaumq mmm_

MN-M_
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the question is: -

“'I'hut t]:n&llheqrwhhd

ofeﬁuda

"17: 1981." (10) -

| mmmm
Division No. 4]

AYES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Balanandan, Shri E.
Biswa, Shri Ajoy
Bosu, Shri Jyotirmoy
Dandavate, Prof. Madhu
Das, Shri R. P.

Gupta, Shri Indrajit

Hannan Mollah, Shri
Jatiya, Shri Satyanarayan
Madhukar, Shri Kamla Mishra
Maitra, Shri Sunil
Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Mhalgi, Shri R. K.
Mukherjee Shrimati Geeta
Pandit, Dr. Vasant Kumar
Pathek, Shri Ananda
Rajan, Shri K. A.

Saha, Shri Ajit Kumar
EthhiRmnr'
‘Vam:, Shri R. L. P.
'Yndw SlmVijnyKnmnr
z-u M;n, Shri

[1§.11 hﬂ.

)Od.&LN.‘(A
NOES



Patil, ShriA. T.*
Patil,: Shri Balasaheb Vikhe
Patil, Shri Veerendra :
Quadri, Shri 8. T.
Ranga, Prof. N. G.
~ Rao, Shri Jagannath
RM'ISMM'NW
R‘MShﬁ‘Uuam.
Raut, Shri Bhola
Ravani, Shri Navin
Shri Harish Chandra Singh
Reddy, Shri G. Narsimha
MY' Shri K. Bral
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M'RmGo;:al
; Reddy, Shl'iP_Vgnkam
Reddy, Shri T. Damodar
Sahu, Shri Shiv Prasad
Scthi, Shri P. C.
Shaktawat, Prof Ni —
ShIky&war, Shri Nathur Y .
Sharma, Shel Chicsajl Lal
m}Shl’i Kﬂicﬂ” )
!h'ﬂi,ShﬁDmm
Shiv Shankar, Shri P.
Singaravadivel, Shri S,
Singh, Shri C. P. N.
dia, Shri Mohan Lal
Sultanpuri, Shri Krishan Dutt

Amdt) M*m (4mdt; Bﬂl $ﬁ

Swaminathan,  Shri R. V.
Tariq Anwar, Shri . .
Tayyab Hussain, Shri
Tewary, MK_K‘

Tiwari, Shri Narayan Date
Venkataraman, Shri R,
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Virbhadra Singh, ~Shri
Wagh, Dr. Pratap

Yadav, Shri Ram Singh

Yazdani, Dr. Golam

MR, DEPUTY-SPEAKER # Sub-
ject to correction, the result of the
dlmon I.S

Ayes: 26
Noes: 95
The motion was negatived,
_ SHRI JYOTIRMOY BOSU.

the machine is out of order f.he-
mnmdaauonofthemnmybe

_pﬂMd-

MR. DEPUTY-SPEAKER: I rule
your point of order as out of order.

the Lie 'h"l,,.n'nmﬁ“"“"n to- amend
Actg 1956 be taken m“p“‘“.
dcratnon ” ; m—-

The Lok M M

Ncrwlghgu
mm
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. : .-AYES"

" Alluri, Shri Subhash Chandra Bose

Ankineedu Prasad Rao, Shri P.
Bagun Sumbrui, Shri

Bansi Lal, Shri

Barot, Shri Maganbhai
Bhardwaj, Shri Parasram
Bhatia, Shri R.L.

Bhole, Shri R.R.

- Chakradhri Singh, Shri
Chandrakar, Shri Chandu Lal
Chavan, Shri S.B.
Chingwang Konyak, Shri
Dennis, Shri N.. .

Dev, Shri Sontosh Mohan

" Dhandapani, Shri C.T.
Doongar Singh, Shri
Era Anbarasu, Shri :
Gaikwad, Shri Udaysingrao
Gehlot Shri Ashok
Gowda, Shri H.N. Nanje
Jaffer Sharief, Shri C.K.-.
Jain, Shri Nihal Singh
Juin, Shri Virdhi Chander
Jamilur Rahman, Shri
Kaul, Shrimati Sheila
Kusuma Krishna Murthy, Shri
Misra, Shri Harinatha
Misra, Shri Nityananda
Muttemwar, Shri Vilas

garatnam, Shri T.

Nair, Shri B.K.

Namgyal, Shri P. .
Nandi Yellaiah, Shri
Netam; Shri Arvind
Odedra,. Shri Mq.lde\ul M-
Oraon, Shiri Kartik
-M’a s‘“‘m

Panigrahi, Shri Ghn_tamm‘ -~_
Patel, Shri Mohanbhai

Patel, Shri Shantubhai

Patil, Shri AT.

Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athare
Patil, Shri Veerendra _
Phulwariya Shri Virda Ram
Quadri, Shri S.T.

Ranga, Prof. N.G.

Rao, Shri Jagannath

Rao, Shri M. Nageswara

Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin

Rawat, Shri Harish Chandra Singhs
Reddy, Shri G. Narsima

Reddy, Shri K. Brahmanda
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata

Reddy, Shri T. Damodar

Sahu, Shri Shiv Prasad

Sethi, Shri P.C.

Shaktawat, Prof. Nirmala Kumari:

Shakyawar, Shri Nathuram
Shankaranand, ShriB.

" Sharma, Shri Chiranji Lal

Sharma, Shri Kali Charan
Sharma, Shri Mundar
Shastri, Shri Dharam Dass
Shiv Shankar, Shri P,
Singaravadive}, Shri S.
Singh, Shri C.P.N.
Solanki, Shri Babu Lal

Sultanpuri, Shri Krishan Dute:
Suryawanshi, Shri Narsing :
Swaminathan, ShriR.V,.
Tariq Anwar, Shri

Tayyab Hussain, Shri



'Tewu'y, Prd' K.K..
“Thorat, Shri Bhausaheb
M&nﬂu&mm
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
"Verma, Shrimati Usha
Vibhadra Singh, Shri
‘Wagh, Dr. Pratap
‘Yadav, Shri Ram Singh
“Yazdani, Dr, Godam

NOES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Balan, Shri A. K.

. Balanandan, Shri E.

~ ‘Basu, Shri Chitta
Bosu, Shri Jyotirmoy
Chaudhuri, Shri Tridib
Dandavate, Prof. Madhu
Das, Shri R, P,
Gupta, Shri Indrajit
Hannan Mollah, Shri

Jatiys, Shri Satyanarayan

Kalanidhi, Dr. A.
Maitra, Shri Sunil
Mandal, Shri Dhanik Lal

Masudal Hossain, Shri Syed

Mhalgi, Shri R. K.
Mohammed Ismail, Shri

‘Mukherjee, Shrimati Geeta

*Murugian, Shri S.

Pandit, Dr, Vasant Kumar -

Pathak, Shri Ananda
Rn_jnn,Sh_ﬁK.A.

'me.:m - Disapp ¥ LIC gp
A ndty Ord. & LIC (Amit) BRI -

‘Roy Pradhan, Shri Amar -
Saha, Shri Ajit Kumar .
Shastri, Shri Ramavatar
Verma, Shri R. L. P.
Yadav, Shri Vijay Kumar
Zainal Abedin, Shri 1
MR. DEPUTY-SPEAKER @

Subject to correction, the ruultf of
the division is :

Ayes : 94

Noes : 30

The motion was adopted.

Clause 2—Amendment of Section 48

MR. DEPUTY-SPEAKER :
Now we shall take clause by
clause Consideration. are
amendments.

Shri Somnath Chatterjee. He is
not here.

Shri Rajan.

SHRI K. A. RAJAN (Trichur) :
I beg to move ¢

Page 2,—

after line 2, insert— .

“Provided that such terms.
and conditions shall not be une
favourable to the and

ts as compared to terms:
:ﬁ? i : M .

exsting to

January 31, 1981.” {8) -
Page 2,~ -
Jor lines 5 to g0, substitute—

“(aA)Allrulumademduthk
- sechon shall be subject to u:y

‘Wrongly md for NOES.,

——

" AYES : Sarvashrec  Chitturi Subhnnnochudhary Nﬂdn

nmunnds.uutumm.
-hhlBarmn.

I

'NOES : Savashree Smt Ktlmar Ml.udnl.x.nmlawlhﬂ Ma:lhuhr lhd



i

mﬂbmda:hummmt}'
andmbjecttoihepmvmofthe
Industrial DilputdAﬂt, 1947, or

any other law or any other agree-

ment; settlement, award. or other
Mu:imt;nuﬁrﬁwﬁmebmngm
“9 )

' SHRI RAMAVATAR SHAS-
TRI : I beg to move :

Pagen,-—
Jor lines 5 to 30, substitute—

“(2A). All rules made under
this section shall be subject to any
judgement, decree or order of
any court, tribunal or other autho-
rﬁ?‘wmdmmbpct to Industrial

tes I or any agree-
ment, nettlemeng,*;wud Ir other
instrument for the time being in
force.”(13)

Page 2,— _
after line 30, insert—
‘ b-owtwn , the follow*
10 fir posectio () the olow

“(3)Allmlesmadeunderthu
section shall be laid before each
Houleofmdl’arhamenof tmda am
Ximum ten ysw
:tninmmnormthinthc

from the commencement
of the next session of the House
and shall lapsc and cease tobe of
any effect if the same are not

lp;':mvedmuch House by a

of the total membership
of that House and by a majority
of not less than three-fourths of
the members of the House present

and voting.” (14)

SHRISUNILMAITRA- Ibeg

h!!wve

. P‘G“a—- _
aﬁrlines,m

: “P:omdedﬂntsud:uumd
._MMMMM

-‘:-mmu mnumu,:mmxu . Disapp. of LIC 342
{Amdt)O?d.&LIC(Amdt)ﬁu oy

existing ts and/or benefits of
theunplonya and agents, - avail-
able to them prior to January, 31,
" 1981.”(16) '

Pagea.—- .
Jor lines 5 to 30, substitute—

““(2A) All rules made under
this section shall be in conformity
mththcpromomofthc Indus-

trial Disputes Act and shall not be
in disregard to any judgement;
decreetho;:l:;da'ofmy court or
any o Ww Or any agreement,
settlement, award or other instru- .
ment for the time being in force.”

(17)
SHRI R. L. P. VERMA : I beg

to move :

Page 2,—
Jor lines 5 to 30, substituts—

“(2A) All rules and 